
In the Court of Chief Metropolitan Magistrate 
North East, Karkardooma Courts, Delhi.

FIR NO.39/2020
PS GOKALPURI
U/S 147/148/302/34 IPC
State vs. Rashid @ Monu

26.11.2020:

This is an application seeking direction to jail superintendent
to transfer the accused to Mandoli Jail.

Proceedings conducted through Cisco Webex App.

Present: None. 

Be listed on 01.12.2020.

       (DINESH KUMAR)
     CMM/NE/KKD COURTS/DELHI:26.11.2020

DINESH 
KUMAR

Digitally signed by 
DINESH KUMAR 
Date: 2020.11.26 
15:00:37 +05'30'



In the Court of Chief Metropolitan Magistrate 
North East, Karkardooma Courts, Delhi.

FIR NO.39/2020
PS GOKALPURI
U/S 147/148/149/302 IPC 
STATE VS. ASHRAF ALI

26.11.2020:

Application seeking direction to Jail Superintendent.

Proceedings conducted through Cisco Webex App.

Present: None.

Be listed on 04.12.2020.

       (DINESH KUMAR)
     CMM/NE/KKD COURTS/DELHI:26.11.2020

DINESH KUMAR
Digitally signed by DINESH 
KUMAR 
Date: 2020.11.26 15:02:04 +05'30'



In the Court of Chief Metropolitan Magistrate 
North East, Karkardooma Courts, Delhi.

FIR NO.82/2020
PS GOKALPURI
U/S 147/148/149/380/436 IPC 
STATE VS. TINKU

26.11.2020:

This is an application u/s 207 Cr.P.C

Proceedings conducted through Cisco Webex App.

Present: Shri R.C.S.Bhadoria Ld. SPP for the State.

Shri  Abhishek  Kumar  Ld.  Counsel  for  the

applicant/accused.

At  request,  application  be  put  up  with  case  file  on

27.11.2020. 

Copy of this order be uploaded on the server.

       (DINESH KUMAR)
     CMM/NE/KKD COURTS/DELHI:26.11.2020

DINESH 
KUMAR

Digitally signed by DINESH 
KUMAR 
Date: 2020.11.26 15:02:44 
+05'30'



In the Court of Chief Metropolitan Magistrate 
North East, Karkardooma Courts, Delhi.

FIR NO.147/2020
PS BHAJANPURA
U/S 147/148/149/435 IPC
Applicant Chander Mohan

26.11.2020:

This is an application for releasing the vehicle with permission
to dispose off the vehicle no. DL 10CS 2011.

Proceedings conducted through Cisco Webex App.

Present: None. 

Be listed on 02.12.2020.

       (DINESH KUMAR)
     CMM/NE/KKD COURTS/DELHI:26.11.2020

DINESH 
KUMAR

Digitally signed by 
DINESH KUMAR 
Date: 2020.11.26 
15:00:54 +05'30'



 In the Court of Chief Metropolitan Magistrate 
North East, Karkardooma Courts, Delhi.

FIR NO.78/2020 PS DAYALPUR
U/S 147/148/149/436/34 IPC
State vs. Rais Khan
26.11.2020:

This is an application moved by father of accused for seeking 
permission to obtain signatures of accused.

Proceedings conducted through Cisco Webex App.

Present: Shri Pradeep Maurya Ld. Counsel for the 

applicant.

Accused Rais Khan is stated to be in JC.

This is an application moved by father of the accused seeking

permission to obtain signatures of the accused on some of his cheques. It  has

been stated that  his signatures are required on some cheques for withdrawing

money from his account for the purpose of running business and to meet  the

household expenses. 

Heard.

Accused  is  stated  to  be  in  J/C  since  12.03.2020.  The  prayer

mentioned in  the  application appears  to  be genuine as  money is  stated to  be

required to run the business and to meet the household expenses. However, at

present UTPs are not being produced physically in the Courts from the prisons.

Therefore,  it  is  directed  that  the  accused  shall  be  allowed  by  the  Jail

Superintendent concerned to sign the cheques to be produced by his father in the

Jail. The cheques be signed by the accused in the presence of Ld. Jail Duty MM

on  01.12.2020.  Ld.  Jail  Duty  MM  shall  also  pass  an  order  to  this  effect

mentioning the cheques number signed by the accused on that date. 

Application is disposed off. 

Copy  of  the  order  be  given  dasti.  Copy  be  also  sent  to  the  jail

Superintendent concerned for information and necessary compliance.

Copy of the order be uploaded on the server. 

Original application be filed in the court within two days.

       (DINESH KUMAR)
     CMM/NE/KKD COURTS/DELHI:26.11.2020

DINESH KUMAR
Digitally signed by DINESH 
KUMAR 
Date: 2020.11.26 15:00:13 
+05'30'



In the Court of Chief Metropolitan Magistrate 
North East, Karkardooma Courts, Delhi.

FIR NO.133/2020
PS GOKALPURI
U/S 147/148/149/380/436 IPC 
STATE VS. TINKU

26.11.2020:

This is an application u/s 207 Cr.P.C

Proceedings conducted through Cisco Webex App.

Present: Shri R.C.S.Bhadoria Ld. SPP for the State.

Shri  Abhishek  Kumar  Ld.  Counsel  for  the

applicant/accused.

At  request,  application  be  put  up  with  case  file  on

27.11.2020. 

Copy of this order be uploaded on the server.

       (DINESH KUMAR)
     CMM/NE/KKD COURTS/DELHI:26.11.2020

DINESH 
KUMAR

Digitally signed by 
DINESH KUMAR 
Date: 2020.11.26 
15:02:24 +05'30'



In the Court of Chief Metropolitan Magistrate 
North East, Karkardooma Courts, Delhi.

CIS 1098/20
u/s 14 of SARFAESI ACT 
HDB Financial Services VS. Anil Aggarwal

26.11.2020:

Proceedings conducted through Cisco Webex App.

Present: Applicant/Receiver  Shri  Vikram  Aggarwal  connected

through V/C.

Part arguments heard. 

Notice of the application be issued to the HDB Bank for

NDOH. 

Be listed on 03.12.2020.

       (DINESH KUMAR)
     CMM/NE/KKD COURTS/DELHI:26.11.2020

DINESH 
KUMAR

Digitally signed by 
DINESH KUMAR 
Date: 2020.11.26 
15:01:29 +05'30'



In the Court of Chief Metropolitan Magistrate 
North East, Karkardooma Courts, Delhi.

FIR NO.168/2020
PS Crime Branch
U/S 25/54/59 ARMS ACT 
State vs. Atul Thapak

26.11.2020:
This is an application u/s 437  Cr.P.C  moved on behalf of 

accused Atul Thapak for granting bail. Proceedings conducted 
through Cisco Webex App.

Present: Ld. Sub. APP Shri Ramesh Kumar for the State. 
Shri Gulzar Ahmed Ld. Counsel for the 

applicant/accused.

Reply of bail application filed.

Ld. Counsel for the accused has contended that accused has

been falsely implicated in the present matter. He further states that accused

is in custody since 06.11.2020.  Ld. Counsel for the accused has further

contended that accused runs a shop of KERANA in village Gormi, District

Bhind,  M.P.  and  around  two  years  back  at  the  shop  of  the

applicant/accused hot words were exchanged between accused and some

secret  informers/criminals  and due  to  said  enmity,  he  had been falsely

implicated  in  the  present  case  by  those  criminals/secret  informers.  He

further  states  that  nothing  incriminating  had  been  recovered  from  the

accused  and  the  alleged  recovery  has  been  falsely  planted  upon  the

accused. Hence, it is prayed, the accused may be released on bail.

Ld. APP for the State has opposed the bail application stating that

accused was apprehended by IGIS, Crime Branch, Dwarka in Ghonda area

of Delhi. During his search two country made pistols, two live cartridges

and total 8 empty cartridges were recovered. He is also wanted in case FIR

No.284/2019 dated 07.09.2019 u/s 307/34 IPC, PS Gormi,  Bhind, M.P.



The investigation is at its initial stage. He might run away if released on

bail. He may commit similar crimes again if released on bail.

I  have  heard  the  rival  submissions  and perused the  material  on

record.

Perusal of the record would show that the allegations against the

accused are serious in nature. The investigation is at its initial stage.  He is

stated to have been apprehended alongwith dangerous weapons. He is also

wanted in case FIR No.284/2019 dated 07.09.2019  u/s 307/34 IPC, PS

Gormi, Bhind, M.P.  I find merits in the submission of Ld. APP. In view of

the  same,  I  am  not  inclined  to  grant  bail  to  the  accused at  this  stage.

Accordingly, the bail application of accused Atul Thapak is dismissed

and disposed of accordingly. 

Copy be sent to the jail superintendent concerned and to the Ld.

Counsel for applicant on E-mails. 

Ld. Counsel for the applicant is directed to file the original bail

application along with documents in the court  within 2 days from today.

Copy of this order be uploaded on the server.

       (DINESH KUMAR)
     CMM/NE/KKD COURTS/DELHI:26.11.2020

DINESH 
KUMAR

Digitally signed by 
DINESH KUMAR 
Date: 2020.11.26 
15:01:12 +05'30'



In the Court of Chief Metropolitan Magistrate 
North East, Karkardooma Courts, Delhi.

FIR NO.120/2020
CRIME BRANCH
U/S 25 ARMS ACT 
STATE V. RAJENDER @ HARENDER

26.11.2020:
This is an application u/s 437  Cr.P.C on behalf of accused for 

grant him bail. Proceedings conducted through Cisco Webex App.

Present: Ld. Subs. APP Shri Ramesh Kumar for State.
Shri Shivashish Gunwal and Shri Devender Hora Ld. 

Counsels for the applicant/accused.

Reply to the bail application filed.

It is stated by Ld. Counsel for accused that accused is in

custody since 21.08.2020. The allegations levelled against the accused are

false and frivolous and he has been falsely implicated in the present case

and  nothing  was  recovered  from  the  possession  of  the  accused.  The

investigation is complete and the charge-sheet has already been filed. No

purpose would be served by keeping him behind the bars. He undertakes to

abide by all the conditions to be imposed by the Court. Hence, it is prayed

that the accused/applicant may be granted bail.  

Ld. Subs. APP has opposed the bail application. It is argued that the

accused has a criminal record. If he is released on bail, he might commit

crime again.

I  have  heard  the  rival  submissions  and  perused  the  material

available on record. 

Accused  is  in  JC  since  21.08.2020.   Charge  sheet  has

already been filed in  the present  case on 17.10.2020.  Due to  Covid-19

pandemic trial is going to take time. This is time when there is need of

decongestion  of  jail.  In  the  present  facts  and  circumstances,  accused



Rajender @ Harender is admitted to bail on furnishing bail bond in

the sum of Rs.20,000/- with one surety in the like amount. 

Copy be sent to the jail superintendent concerned and to the Ld.

Counsel for applicant on E-mails. 

Ld. Counsel for the applicant is directed to file the original bail

application along with documents in the court  within 2 days from today.

Copy of this order be uploaded on the server.

       (DINESH KUMAR)
     CMM/NE/KKD COURTS/DELHI:26.11.2020

DINESH 
KUMAR

Digitally signed by DINESH 
KUMAR 
Date: 2020.11.26 15:01:46 
+05'30'


